
IN The CENTRmL ADfllNlSTRrtTIlE TRIBUNAL
PRINCIPAL BENCH

l\E U DELHI,

OA No,2580/1993

O^Nbu Delhi this the I2th day of Duly, 1999.

Hon'bl-e Shri U,Ramakrishnan, Vice Chairnian(A)
Hoo'ble Smt.Lakehrai Suaminathan, flember (J)

Ticket Checking Staff Kalyan Samiti,
Near Quarter No.246, Raiiuay Harthaia
Colony, noradabad-24440Q 1

through

its authorised Ptember

Sh.Akhilesh Kumar Bansai,
Travelling Tickat Examiner,
Northern Railway, Dahradun.

(By Advocate Si.S.K. Gupta )

l/e rsus

Union of India through :

1 .The Secretary,
Railway Board, Rail Bhawan,
Rafi flarg. New Delhi-1

2.The General Manager,' Northern Railway,
Baroda House, New Daihi-I

3.The Divisional Rail Manager,
Northern Railway, Moradabad
Division, Mpradabad.

(None for the respondents )

ORDER (ORAf)
(Hon'ble Smt.Lakshmi Swaminathan, Member (3)

Sh.S.K. Gupta, learned counsel submits that the applicants

see kt;-per miss ion to withdraw the OA as the reliefs sought for in
the OA have since been granted by the respondents.

2» Permission to withdraw the OA is granted.

3. In view of the above, OA is disposed of as withdrawn.

No costs.
•No-

(Smt.Lakshmi Swaminathan) (l/^.Ramakrishnan >
Member(3) ^Uice Chairman(A)

Later on Shri R.P.Aggarwai, learned counsel for the

respondents appeared=.

(Smt.Lakshmi Swaminathan-)^^ (B.Ramakrishnan )
Member(3) wioo ru • / \' Vice Chairman (a)

sk

. .App"! icants

.. .Re sponde nts


